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(By Hon'ble Mr, Justice V,5. Malimath,
EhLlrman;

The réspondants have produéed a capy of the
order deted 20th August, 1907 hich_makes it clear that
the judgement of the Tribunsl has since besen complied with.
There is, howevsr, a statement that the orders are subject
to the final decision in the SLP, 0Our attention ueé drawn
te the order dated 25,8,1992 by Shri Verma, learned.counsel
for the respondents, dismissing the Special Leave Petiticn

I—.

and granting one month time for implementing the impugned

order, Hence, the conditions imposed in the order do not
interest of the
in any way adversely affect the/petitiorer. 0As we are

satisfied that the judgement of the Tribunazl has beean

complied with, no further action is called for, CCP is

)

) ( V.S, FALIFATH )
’ CHRILPRN

accordirgly disposed of, No costs



